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M/S STEEL AUTHORITY OF INDIA LTD Appellant
Vs
C.C.ERAIPUR Respondent

1 am directed t0 transmit herewith a certified copy of Final order No.625/ 2011 EX|DB} dated 21-7-11
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passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944

Assistant Registrar
(Excise Appeal Branch)
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CUSTOMS EXCISE & SERVICE TAX
APPELLATE TRIBUNAL,

West Block No.2, R.K.Puram, New Delhi
COURT-1
Date of hearing/decision:20.07 .2011
Central Excise Appeal No.217 of 2007

Arising out of the order in original No.Commr/RPR/86/2006 dated
31.10.2006 passed by the Commissioner , Central Excise, Raipur.

For Approval and Signature:

Hon'ble Dr. Chittaranjan Satapathy, Technical Member
Hon’ble Shri M.V. Ravindran, Judicial Member

Whether Press Reporter may be allowed to see the
Order for publication as per Rule 26 of the CESTAT j"7
(Procedure) Rules, 19827

Whether it should be released under Rule 26 of
CESTAT (Procedure) Rules, 1982 for publication in ¥
any authoritative report or not?

3 | Whether their Lordships wish to see the fair copy of | Seen
the Order?

4 | Whether Order is to be circulated to the Yes
Departmental authorities?

Steel Authority of India Ltd. . Appellant
Vs.

C.C.E., Raipur Respondent
Appearance:

Shri B.L. Narasimhan, Advocate for the appellants
Shri K.P. Singh, Authorized Departmental Representative (DR) for the
Revenue

Coram: Hon’ble Dr. Chittaranjan Satapathy, Technical Member
Hon’ble Shri M.V. Ravindran, Judicial Member

FjNAL’ Oral Order No. 60?5} 261)-EX

Per Dr. C. Satapathy:

Head both sides.




2. Shri B.L. Narasimhan, Advocate appearing for the
appellants states that the issue involved in this case is credit taken in
respect of common inputs partly used for exempted and partly for
dutiable final products. He requests for remand of the case to the
original authority as the case is required to be re-considered in the
light of the retrospective amendment made through Finance Act, 2010
allowing reversal of proportionate credit. Learned DR has no objection
to such remand. Accordingly, we set asid&the impugned order and
remand the matter to the original authority}\re-decide the matter in the
light of the retrospective amendment made through Finance Act, 2010
after allowing a reasonable opportunity of hearing to the appellants.

Appeal is allowed by way of remand.

(Dr. C. Satapathy
Technica! Member

(M.V. Ravindran)
Judicial Member
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